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The House met at
Clock.

Mr. Chairman in the Chair.

eleven of the

OBITUARY REFERENCE

MR. CHAIRMAN: Before we take
up the agenda, I have to refer with
profound sorrow to the passing away
of Shri Ng, Tompok Singh, an ex-
Member of this House from the
Btate of Manipur.

Shri Tompok Singh was born in
Imphal and was educated at the
Forest University. A dedicated social
and political worker, Shri Tompok
Singh was closely associated with
several social, cultural agnd religious
organisaiiong in his home State. He
was deeply interested in the coopera-
tive movemeni and was Chairman
of the Manipur Khadi and Village
Industrics Board. Shri Tompok Singh
was a Member of this House from
April 1954 to April, 1956 and again
from April, 1978 to April, 1984. Mild
mannered and soft spoken, he was
essentiallv 3 man of religion.

i "We deeply mourn the passing away
of Shri Ng. Tompok Singh.

l-, - - - -

I roquest Membarg to rise in their
places and observe a minute's silence
as g mark of respect to the memory
of the departed.

[Hon. Members then stood in silence
for one minute,)

MR. CHAIRMAN: Secretary-Gene-
ral will convey to the members of
the bereaved family our gense of pro-
found sorrow and deep sympathy.

[23 AUG, 1989]

{

0 Questions 2

ORA], ANSWERS TO QUESTIONS

Adverse exposure of textile workers
- in Delhi to Acid-Fumes

$*441. SHRL SUKOMAL  SEN:
Will the Minister of LABOUR be
pleased to state; - - -- :

(a) whether Government are aware
that a number of textile workers have
succumbed to the dreaded cotton dust
disease and many workers are being
exposed to various kinds of gcid- .
funes in subterranean electro-plat-
ing operations and in potteries, cera-
mios, asbestos and lead-processing
plants in Delhi; and

{b) it so, what are the details in
this regard and what remedial ae-
tion Government propose to take
in the matter?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJATAH): (a) and (b) A State

ment is laid on the Table of the
House.

S Statement

Delhi Administration have repor-

ted incidence of a few cases of Bys- .
sionosis among workers in textile -
mills and chrome ulcer among the
workers in electroplating factories.

No case of death due to cotton dust
disease (Byssionogis) among the tex-
{ile workers have been reported by
Delhi Administration. Delhi Adminis-
tration have also stated that there
is no subterranean electroplating fac-
tory registered under the Factories
Act, 1948 in Delhi. No worker has
been found to be suffering from ocCu-
pational diseases in the manufacturing
proceskes connected with potteries,
ceramics  asbestos and in lead-pro-
cessing industry. During the year
1984, 5 cases of Byssionosis and 4
cases of chromec ulcer have been de-
tected py the Certifying Surgeon in
Delhi. There were also two more

tPrejviously Sitarred Question No.
321, transferred from the 14th Au-
gust, 1985,
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cases of chrome wulcer detected dur-
ing the year 1985

Byssionosis and Chrome Ulceration
are occupational diseaseg notified in
the Schedule under Sectiong 89 and
90 of the Factories Act, 1948. As per
the Factories Act, when any worker
in a factory contracts any disease
specified in the Schedule, the manage-
ment of the factory would have to
send a notice thereof tg the preserib-
ed authorities. The Act also provides
that if any of the diseases specified
in the Schedule is detected by any
medical practitioner, he would have
to send a report to the office of the
Chief Inspector of Factories.

In the interest of obtaining better
safety standards in facCtories, Govern-
ment, from time to time, hag advised

the State Governments ang TUnion
Territory Administrations, including
Delhi Administration, to strengthen

the Factory Tnspectorate under the
Factories Act and alfo to carry out
more frequent inspections of g1l fac-
iorieg where there are health hazardg.

SHRI SUKOMAL SEN: Sir, I have
gone through the reply. The reply
says that in 1984, five caseg of Bys-
sionsis were there and four cases
of Chrome Ulceration were also there.
In 1985 also there were two cases.
Now the reply sayg that under the
Factories Act, the factory owner is
obliged to report thase caseg to the
Government in the prescribed form.
That is one aspect, But there iz an-
other Act, that is, the Air Pollution
Act, 1981. That Act provideg that
if there is any negligence on the part
of the factory officials in taking ade-
quate preventive measures, these offi-
cials will be punichable. T woulg like
to know whether the responsibility
in such incidents has been fixeg and
how many persons have been proceed-
ed against and in which factories
such action is being taken by the
Government. And secondly, 1 would
like to know whether in these seven
cases of exposure, these workers have

been paid due compensation by the
companies. i
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[RAJYA SABHA]

|

i

to Questions 4

SHR] 7. 'ANJAIAH: Sir, all are
covered by the ESI Act and from
the ESI Scheme, they get it. Then, the
number of workerg is 17,660; medical-
1y examined—179; cases where disease
was deducted—?5; factories 34; total
number of workers in the 34 factories
808; number of workers medically
examined—536. If there is violation
by the management, we will definitely
take action.

SHRI SUKIMAL SEN: Sir,
cent survey conducted by the World
Health Organisation reveals that Delhi
ig the third gravest city in the World.
Only Lahore and Baglhdad are ahead
of Delhi. Thi: is the position accord-
ing to the WHO survey. Thep there
is also one reply yesterday to an
unstarred question. There also
the Government says, according
to the WHO studies on urban
air pollution, in Delhi it is conside-
rably higp in certain parts of the
city where there is industrial acti-
vity. I want to know whether it ig a
fact that Shri Ram Chemicals and
Hindustan Insecticides and other in-
dustrial units in the Capital were dec-
lared in February this year as en-
gaged in dangerous operations expos-
ing the workers to chlorine and other
hazardous substances and whether
another 700 potentially hazardous
factories, majority of them dealing
with chemicalg and allied processes,
were also identified, and what steps
the Government have taken to protect
the workers of these factories from
bheing exposed to such induairial pol-
lutant hazards.

are-

SHI T. ANJAIAH: So far as Shri
Ram Chemicals are concerned we
are awaiting the preliminary report
and within a week I am going to

have it and I shall place it on the
Table of the House. ’
SHRI M. S. RAMACHANDRAN:

When workers are suffering from
occupational diseases pr even in cases
of small accidents inside *he factories,
there is a tendency on the part of the
employers to hush up the matter and
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not report to the concerned authori-
ties. The honourable Minister hag sta-
ied in reply that during the year
1984 five cases and in 1985 four cases
have been getected by the certifying
surgeons in Delhi. T would like %o
ask the honourable Minister whether
ihese cases have been initially repor-
led by the employers concerned.

SHRI T. ANJAIAH: They have not
given any reporl. The ESI has admi-
ited it. We have examined all these
cases.
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SHRI KAPIL, VERMA: The state-
ment says tha: the Centre has advi-
sed the State Governments ang Union

Territories including Delhi Admini-
stration t¢ strengthen the factory in-

1986 ] to Questions

spectorate. Hag the Minister received

any feed-back report from the States

and the Delhi Administration on what

measures they have taken, how many
prosecutions have been launched and
what follow-up measures have been
taken?

- Ladai l‘-‘};
SHRI T. ANJAIAH: As I said just
now, the report is awaited and it is

going to be placed on the Table of
the House. . .
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